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Audit)

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI OM MEHTA):
Yes, it will be in July.

SHRI BHUPESH GUPTA: It is very
essential that the House is given a
chance to express its opinion on some
important aspects of Education when
issues like the Aligarh University Act
and such other things come up, We
are very much concerned. We would
like to have a discussion. We want a
clear assurance that the present Uni-
versity of Aligarh Act, the amended
Act, the amended Act, must not come
into force.

MR. DEPUTY CHAIRMAN: He has
taken note of it.... (Interruptions).
He has taken note of it and he will
convey it to the Education Minister. ...

(Interruptions),

THE CONSTITUTION
FIRST AMENDMENT)

(THIRTY-
BILL, 1973

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITI
RAJ SINGH CHAUDHURY): Sir, 1
beg to move:

“That the Bill further to amend
the Constitution of India, as passed
by the Lok Sabha, be taken into
consideration.”

At the outsef, I would briefly men-
tion the genesis of this Bill. The for-
mer Chief Election Commissioner had
made various alternative proposals for
increasing the strength of the House
of the People.

Clause (1) of article 81 of the Con-
stitution provides that the House of
the People shall consist of not more
than 500 members to be chosen by
direct election from territorial
constituencies in the States and
not more than 25 members to repre-
sent the Union Territories, chosen in
such manner as Parliament may, by
law, provide. As a result of the enact-
ment of the North-Eastern Areas (Re-
organisation ) Act, 1971 (81 of 1971),
the total number of seats in the Lok

e Sabha allotied to the States has incre-
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ased to 506, six more than the limit
of 500 under article 81, For the pre-
sent, this increase is permissible under
article of the Constitution as a sup-
plemental, incidental and consequen-
tial provision on account of reorgani-
zation.

Clause (2) of article 81 of the Con-
stitution lays down that for the pur-
poses of Sub-clause (a) of clause (1)
there shall be allotted to each State a
number of seats in the House of the
People in such manner that the ratio
between that number and the popula-
tion of the State is, so far ag practic-
able, the same for all States and that
each State shall be divided into terri-
torial constituencies in such manner
that the ratio between the population
of each constituency and the number
of seats allotted to it is, so far as prac-
ticable, the same throughout the State.
Under clause (3) of article 81 the ex-
pression “population” means the popu-
lation as ascertained in the last pre-
ceding census of which the relevant
figures have been published. Article
82 provides that on the completion of
each census, the allocation of seats in
the House of the People to the States
and the division of each State into
territorial constituencies shall be read-
justed by such authority and in such
manner as Parliament may, by law,
determine.

It may be noted that the scheme of
articles 81 and 82 of the Constitution
envisages an authority constituted by
Parliament, namely, the Delimitation
Commission, undertaking the read-
justment of the constituencieg and re-
allocation of seats having regard to
the basic criterion of equitable distri-
bution provided in clause (2) of article
81. The direct consequence of the task
of delemitation as envisaged by the
relevant provisions of the Consti-
tution would be an adverse impact on
the number of seats allocated to the
States in the House of the people at
present, if the strength of the Lok

Sabha is maintained at the present
level.
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In pursuance of article 82, Parlia-
ment has enacted the Delimitation
Act, 1972 and the Delimitation Com-
mission has been constituted. It will
be noticed that adherence to the prin-
ciples laid down in clause (2) of arti-
cle 81 by the Delimitation Commission
in undertaking readjustment on the
basis of the 1971-census figures may
have the effect of affecting the number
of seats allotted to the States in the
House of the People. It is felt that it
would be better to ensure that any
readjustment and consequent alloca-
tion of seats do not adversely affect
the existing number of seats allotted
to each State in he House of the
Deople ang to ackicve this purpose i
would be necessary to increase the
strength of the Lok Sabha suitably.
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In order to ensure that there is no
reduction in the existing representa-
tion in the House of the People in
respect of any of the States, clause
(2) of the Bill seeks to amend article
81 so as to increase the upper limit for
representation of the States from 500
to 525. The opportunity is taken to
decrease the limit for the Union terri-
tories from 25 to 20, as the existing
representation for Union territories is
only 16. Government also comsider it
necessary to make an amendment in
clause (2) of article 81 to provide
that the provisions of sub-clause (a)
of clause (2) of article 81 shall not be
applicable to any State so long as its
population does not exceed six
millions.

Sir, this ig to ensure that the exist-
ing representation in the Lok Sabha is
maintained for the smaller States of
Himachal Pradesh, Jammu and Kash-
mir, Manipur, Meghalaya, Nagaland
and Tripura, each of which has a
population of less than six millions.

Article 330 of the Conmstitution re-
lates to reservation of seats in the Lok
Sabha for Scheduled Castes and She-
duled Tribes. The provisions of this
article have, however, been made in-
applicable to the State of Nagaland on
the ground that it hag a predominantly
tribal population. According to the
1971 census, 88.6 per cent of Naga-
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land’s population belongs to the She-
duleq Tribes. The corresponding figu-
res for the State of Meghalaya and the
Union territories of Arumnachal Pra-
desh and Mizoram are 80.5 per cent,
79.0 per cent and 94.3 per cent respec-
tively. The Government, therefore,
consider that the provisions of article
330 should not apply alsp to the pre-
dominantly tribal units of Meghalaya,
Arunachal Pradesh and Mizoram. Si-
milarly, it is considered that, as in the
case of Nagaland, there need be no re-
servation of seats for Scheduled Tribes
in the Legislative Assembly of the
State of Meghalaya and that article
332 of the Constitution may be amend-
ed suitably. Clauses 3 and 4 of the Bill
seek to achieve these objects.

Article 330(1) (¢) provides for re-
servation of seats in the Lok Sabha
for the Scheduled Tribes in the auto-
nomous districts of Assam. The num-
ber of seats reserved to the Scheduled
Tribes shall according to clause (2)
of that article, bear, as nearly as may
be the same proportion to the total
nNumber of seats allotted to the State
of Assam as the population of the
Sheduled Tribes bears to the total po-
pulation of that State.

After the reorganisation of the North
Eastern Areas, only two autonomous
districts, viz., the North Cachar Hills
District and the Mikir Hills District
remain in Assam. Having regard to
the proportion of the population of
the Scheduled Tribes in these two
autonomous districts to the total po-
pulation of the State, they will be en-
titled to only .25 seat, which being
below 50%will have to be ignored. As
such, the autonomous districts of
Assam will not have any reservation
on that basis contrary to the provi-
sions of article 330(1) (¢). Therefore,
an amendment was moved in the Lok
Sabha to the effect that the total
number of seats will be in proportion
not less than the population of the
Scheduled Tribes in the said autono-
mous districts bears to the total popu-
lation of that State, vide -clause
3(1)(b) of the Bill. That amend-
ment to article 330 was adopted hy
the Lok Sabha.
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Thus, the Constitution (Thirty-first
Amendment) Bill, 1973, seeks to amend
articleg 81, 330 and 332 of the Consti-
tution. It is necessary that the amend-
ment to article 81 is passed and the
process of ratification concluded early
to enable the Delimitation Commission
' to undertake its task having regard
to the increased size of the Lok Sabha,
namely 545 (525 for the States and
20 for the Union territories) as against
the present 525 (500 for the States and
25 for Union territories).

From the foregoing, it will be appre-
ciated that while the present Bill secks
to ensure that by reason of readjust-
ment of constituencies and re-alloca-
tion of seats consequent thereto by the
Delimitation Commission set up under
the Delimitation Act, 1972, there ghall
not be any adverse effect on the seats
now allocated to the States in the Lok
Sabha, which has gone up to 506, it
avoids an automatic acceptance of the
principle that an increase in the popu-
lation should necessarily mean an in-
crease in the strength of the Lok
Sabha. In other words, the Bill has

a limited objective. I, therefore,

commend the Bill for the considera-
tion of the House and its acceptance
and adoption.

The question was proposed.

S ot Y SETE WA (TS )
JuIERd W@y, ¥g Afamr dmgd
fadias gome &MY WEgT & 1 A
# €1 ag F 0F g 3 faoedt
TH & avit sfafafari #9857 ganh
oY 9T IEH W AT X 0% AT agy
B FF A7 fF S aar 7Y AT I3
RibisthoihciE il b
C &I oA FT fEm oan, Afew R
 ATAYT WY TEHRTT T THFAT FHOT F
AT F AT 97 7 FAE FHeaw
T FT AF a7 A7 {1 qFR FT fAng
o & 1 a7 #zaT B afq 10 ofr aw
H ¥Ha 2T § o fefafadom o
T guy amT ¥ ok fefafeee

A F1 G2 UITET FAT 2, 50 AR
q T it g, ug ofam a8 =wem
Nar gl gF gfaurT F weer FEQ
FTI@T &, JF99 82 7 a8 forar g—

“Upon the completion of each cen-
sus, the allocation of seats in the
House of the People to the States
and the division of each State into
territorial constituencies shall be re-
adjusted by such authority and in
such manner as Parliamentg may by
law determine.”

A% TFANT g9 FANM HE g1 ey
it fefafadoms wdom aduw &
¥ WL 97 F uSSer F7 aFaT A7 |
545 &1 A1 %7 sy fzom & 99eT
FYET AR 2, fFe A% & wamw 9%
as ARl fRav ) gfime Efeds
T @2 WS FHAY & o {1 oAy
T2TH F1 €1 FH FY § A0 1L 0N
featg =&t 390 | Faw 3T FHOIW
q TR L IT AW HAgE £, g a1 w18
YT A7) T ALY AV | ZAFIA FHOA
F A H F 79 AT A & A9
FL T &Y ZHTY A FAE § A e
g H U AT § | T A F 4
9 ageT § 3fg & sma 1w A
AT AT A2 TS §, T qAF qar AN &
fr T w2za ¥ e % gfg ¥ wmame
9 "2 Al BT USHET Ay FAT A
%o ey g ofl, faad 2 e g
I F FH ZIT 39T 93T F FH AT
AR ¥T =I¥ § Jg Wl | 99 &ad
Ft fqamw 7 21 fF gardy § #+9 &1
T, faasy o It <, faae orgaee
qg TE IAAY T2 G G, 97 AT A
T @ 1 S 93m & gE A A
A A § A IqF G1% 68 F AT
o & | @Y T FATEN & e § g
# A THF gewir, R

?
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Ffewrr g =fem 1 S gA9 A
g &% /YT F IAW |TEVT TRAT F
fqd ga19 A3 IEH TG A AA
T8 | gl FUE FAT AT 77 39 FRE
¥ qATEr & "y ¥ 0F §Aw fam
ar fF qaEt F1 FEedr 1 gfe &
it § @Al w9 & 7 35 R
w7 7 fafez & af 2, famerd
# o @ 98 & fF 3w A w &
T E | AEAAT T AT AT A w7
T 2,3 IHa & 5 segm 39 fafge
w1 ®W fFar 2. 3% qewm fear
&, FGT I & [AIC TAVT AT AT
AR AT t T qGTC TG T8 AT AF24T
# g AT & WX AAY wEET & H
AF 9T FT qAE T FIEG § F
t wa & Fr 35 g # 9N A
TEr T, I AT SvAT @A fFAv
2, wfp fred § =raeqr 2 wmfeg
fizd 35 g9 FT WG ERU, @ ;w0
I AT ¥ TYEN T W T FJFeyT 2y
wHRAT 2, AT T qA¥ 2 AT ¥
w faew KA Fgr oar 5 gy §
aifzdl 71 ®F GTFEIT TZT FX ? IH
= Ty § frae foay 90t 1 gAR
QT FB qiear ¥@ S fomd v
AT F, W2, T HT ¥ I R—
A% AT F ITT FT 9T I AN, TG
AT WY AIYHET &1 AT 5 ATG FY, AT
T F7 & AT SATIT ~—FAT A FT
_NT §FF g | 97 FT g9T TG F Hea<
9 g1 W A IA7T F 9w gfwr
g M fxgy foaeew & 379 oea § dx
wi  fefafado A oo womr
vaq G awar @ fF o wd d=wfers
sgaeaT S g1 a7 & ) gl FY g
525 & AT 545, T8 GHY [TEAT TG
R ar dr & T 10 A qA
®IA F, ATH AT FZ TN H gy,
Tgua Iaw faars W1 g, e ft ag
HT FT AAT & )
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T g9 W TFIT & g q89q7
T AWM AT 60 &7 WIHC Y
25 T g1 I qUA AT § AR 5
i T gu fafaw gt F oduw #3
R § dffam & s @ gw avar
HATET FC Vg & (AT FAT  HTEC 9%
¥ 1@ & f g o faes wwe €
I% G & HTHTT G GCHTT AT qTHT
To o @rad § ¥ =T wawal # oam
WET B FH AIE AS (9T, g HIE AR
wafq #1 fam s7 awme A« qwy
TE FTH AEH &1 | AT T FATS AT A9
#T goTTet & A T3 gl 1 &, aga @atar
< | FIETTT QITUT AT qG AT qHAT
g W wagmm & 9gr gfafafuyea
% W § AE ugEar & ) W ofY
g qrEt ¥ g w47 & 5 gw v qfas
¥ege fuem 2, ST mro #Y o Aifaw
F1 egas faar & ag agwa #v g8
frar & 1 oot 7% fa7 Wt 137 22
3, T8 ¥ fedy o TAa 7 w0qT AT
agaa adf faar 3 ) "9 % I 9w
FY FZuF T (AT, 38F aTT oY AIHT
qfey ¥z F7 a7 w57 ¥ 1 z@AC
73 73 & fF Fa7 v @ qfsw
FarT #1 Y 9gfa & 75 Doqd & W
39 arqur ggfa & weae s afkadq
F 3ftz Fqar g FE AATT AT AT A

It qF TAFAT FHIAT FI AT
% g O IIFR F AIFAT A AT
FY G T § | (9T JF0 F QAT FTHL
AT &, 99 TR F AT TAF0A
Fa ¥aT 2 1 gua 77 wa fF Awea
FEIAT FY OF AEIAG AT Jq7 F2ar
ATT | ZHIA FHNA WAL ATEATHG
I T G & A Ag FE ey g
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§ axm | fugw A ¥ gew saq
Y 7% a1 FT | UF q AT ¥ FAL
geAF AT ¥ genes AN AT
g & | g A AL qgfq A F #wE
ST TS THE FTOT FATT 1 ORI
w1 g€ & ) s wawwar, agt a% fw
FEFTY FAST Jg Fgy AW AT
for o gAY AT T 94T AT ST
®ifs ¥ q1 g4 FT F@ER T
e ¥ ) g A% ggfa oY wed o
T FT F AT A7 Foqerar qET
g% ok o forg AWl & o W GaT
g1 T fF garr S wre e 91 9%
AT F T HIT o@qT AG A F
fqers gx AT &7 &Y AW 4T R0 |
gy St AT Y A 78 agla e
WA AU & Fgd 9 & w0
Fifreegudt & e qF amE T,
UF gy AUAT ¥ FT T 14, 99
AT TEEST g5 8 1 WX "I el areamT
TMed § R W ARy & fE g
TEr A S w0 FY, {7 iy
F 9 # a8 g Tfed fr aw #1 fem
&a ¥ ufas 7 oy o fFm aqa §
T " {49 1 o7 7 77 FgAw fr gwE
FIOT § TR F9 WA fAed & Awr ¥
AT & WH U GG T 8,
qar ol gem Agy | R sy a4
qgfa sew &

SATEH  WEIRT AT UF ST
FHUT  FT GEFY &, 3AFAT FAOT
FT qg FaA & f F1E off a/q a7 T
& gger ag fainir gof ¥ st v &
gifa 973 g AN wed § | g
€t UF @iEf F ¥ H A qwdy ¥
A AT GHT qF AYFW F ®Y
TEr ST & | SU qWT FHG TF T 5
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&7 ¥ g7y ¥ 1 AT N 5o FOw A
FXAT ¥ AT I9F AT 9 AT 36
gaama Few faglor &, 39%
YR 9% TAEY  TEOE AR 99
A AT S FHFT ¥ AL 1 qH
fad st AFAT FHIIA FT AT FT AFL
Fgw ¥ wEA A TW T E
AT FHIIT F FgA & AR TCEH
IO #7 qgfy #1593 §, SN
FAUT ¥ FIT F AT 9T T HY
TH WA {F) 9899 &, 39T °F AF
2 & mAwe FHWE EEEe 1 TR
femésie gy war t i s & ar fafaex
FEI & 1 T WL 6T FAFAT FHIAT
FTH FLT & | TS HTAYAFAT 59 a1 A7
& f& 33 g g 1waEl F wrarT O gw ATy
FrEaT 9% AARAT 7 framw w7 9k
TMAWE FT UF HEATHE qJET F ®F
# faator 7% 1 a9 afalem sas o=7
Faq UF deey A3 afaw W e
TG | OF AT &1 ST TF ST AT
o @ &, 99 graT ag & f¥ ag s
A% feqrddz ¥ v oFar & A ag
¥ fev zm fe@dz @ o AT § 0
qt v F O gAd fewedz
o7 a% ag 3feqiz st @, gw oW
FIH AL T TAT | qT LAFAT FHIOA
o ifeTde avsr &Y W% 3q Ay gAw
qATT 81 AF § TgAT § 1 b AW A
A& gy Anfe ag g fear 8, .
3 & AfaA $5 g AraT a5 9,
zafad F saat gu @i w0 q Yo7,
g% a7 Sy adam fefafmzas s
A qduw dua fear ag § Wy & o
G A § R S & 1 Aw F amr g
AT F AT 9T HIX ZF gIaA
¢ v daq aaedt 31 qer gt wfag
T IqF AR 9T faam awmn &

12 9T qgrY S wwet § A e @
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1 @7 o FeE o A E 1 AR
# ogrqy FE faETe Aer R 2 1 EA
g9y ® fa=ne fear s awar &1, afw
o AR F I TF FATASET 89 AW
7wt forar | aslt sET WRW & ATA
o7 <R & I W @ W A £% T
Fon e & f@ o wEad
AFT Tt AT § 1 HF §, gA WX IH
fagas &1 qA9q F4T Algw @4
arfugi &, fow aw & w0 9 FT
fagew @ ¢ @ 2, w@ < fa=
Fd Y AEWFAT & | STEAN WG,
ne @3 § f@ gamm AT faq
F&7< F7 3f e o7 3, IqF gAML GAFAT
FATT WS UF (eUREHT T FL G
T AT gaE o wR A ®
g, fow 91T ¥ FERAIPEAT AT
qAT, Y g fETy 79 A A%
FT GETET T HIT @ A5G 39 A
FFAT F AT #1 g FA ¥ fow ww
T4y FHET 9T FqI9 AT & famre #30
ot gETa  wr #wr miwaridr #RE
7 fair & saxt wygifad w07 31 gfe
¥ o fex i axREACswF fog
& srgan g & wra F1% Foom F#3 A7K
39 9% Sedl § ed[ WL FaW SO,
g # weE fragT 3
DR. K. NAGAPPA ALVA (Mysore):
Mr. Deputy Chairman, Sir, I agree
that it has become mecessary for the
Government to amend the Constitu-
tion so as to increase the number of
Lok Sabha seats by 25. I may at the
outset say that this increase to 525
should be the final number. There is
no meaning in increasing the number
of seats according to the increase in
population. Elections are becoming
not only costly, but it is becoming in
every way difficult. Here concerning
this particular Bill I may suggest that
there should be delimitation of con-
stituencies as a whole in the entire

country. In the difficult areas, in the
iribal areas, in the mountain and hilly
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areas, the size of the constituency has
become unwieldy. In every respect
election has become costly and it has
become difficult for the candidates to
aurture their constituencies. This
factor has to be taken into considera-
tion. Therefore, my suggestion is,
while takmg into consideration popu-
lation as the main principle, we have
to give due importance to the geogra-
phical conditions of the area. My
suggestion is that compared with pther
constituencieg in the plains or normal
areas, the population in this area
should be less. Elections form an in-
tegral part and a most important func-
tion in parliamentary democracy. Our
elections are known for huge expen-
ses, corrupt practices, misuse of power
and influence, use of governmental
machinery, political exploitation and
political corruption, fraud and irregu-
larities and many defectors after the
elections, To build up a healthy par-
liamentary democracy it is necessary
that elections should be fair and free.
It must give equal opportunity to all.
It should be based on the principle of
equitable distribution, but actually
considering the bigness or size of the
constituencies and the way elections
are  being conducted, it has
become a fight between unequals.
In a democracy, there must
be the ruling party and the op-
position parties, and every opportunity
and encouragement must be given, if
we believe in truth and democracy, to
the opposition parties. Bug as it is,
we have to take into consideration the
key role of money in the election. It
is a fact and it is a truth that in every
assembly constituency it has come to
Rs. 1 lakh for those who can stand
for election, and for the Lok Sabha
constituencies, it is not less than Rs. 10
lakhs. Sir, crores of rupees are being
spent. How and wherefrom does
this money come, is the question be-
fore us, and it is for us to find out, it
is for the Government to seriously
consider. Particularly after the ban on
companies, donations to parties, defi-
nitely it comes from the black mar-
keteers. The effect of this black
money  and of the black
marketeer is felt during the
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elections, and the influence thay they
hold on the Government certainly has
brought disgrace to this country, We
say that there is no national character
and that the national character ¢f this
country is tarnished, it is mainly be-
cause of such happenings in these
elections.
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So, it is very necessary that chan-
ges in the election laws must be made.
Sir, you will remember—after the
findings in the election petitions about
irregularities, corrupt practices and
all these things, particularly after
1962, there were reports and sugges-
tiong by the Delimitation Commission,
the Election Commission and the Joint
Parliamentary Committee to amend
these laws so that we may have fair
and free elections. But the Govern-
ment is callous, and there is a kind of

studied indifference. Whether the
Government is really interested in
giving, through the election, social

justice and economics justice to the
peaple, whether the elections are
meant for the common man, whether
the poor people, the really honest peo-
ple ‘who believe in democracy, can
come and vote in the elections, these
are the things which have to be taken
into consideration, So, I would say
that this point has been ignored by
this Government. Therefore the elec-
tion laws may be amended at the ear-
liest possible time, and some way must
be found as to how-honest money can
 be spent in these elections.

Then, during election petitions and
other things, we hear of one thing and
that is there has always been govern-
mental interference. Whether the
Election Commission which is consi-
dered to be an autonomous body is en-
~Ouraged {0 work independently, whe-
ther it is given all the powerg and
facilitieg is another question which has
to be looked into by the Government,
This defection is another thing which
has brought disgrace to the country,
In every respect it is a menace. There-
fore, the Anti-Defection Bill must be
brought at the earliest possible time,
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Sir, the time at my disposal is very
short since we have been asked to be
very, very short; otherwise I wanted
to say certain other things because
electiong are the most important thing.
My suggestions are that during etec-
tions certain items of expenditure such
as informing the electorate by post-

" card and advertisement in newspapers

about the candidates of the recognis-
ed political parties should be made by
the Government. All the recognised
political parties should he provided
with well-equipped offices and neces-
sary staff. Alsp the expense of main-
taining a vehicles must be met by the
Government, Thig arrangement will
greally help to eliminate the indepen-
dent candidates and growth of mush-~
room parties which, in turn, will help
the growth of healthy parliamentary
democracy.

It is very necessary that the changes
in the election law should be done
without any further delay so that we
may have free and fair elections. Sir,
it is necessary that free and fair elec-
tions in this country should be gua-_
ranteed by law, ?

Incidentally, I remember one thing.
Today our leadership is more keen
about finding out other defects. It is
our dharma 'to correct ourselves, to
admit our mistakes and march ahead.
So many corrupt practices have been
going on. Then there is this black
money which has become a menace,
This has become a parallel economy
in this country which is ruining the:
economy of this country, the national.
character of this country. Here I am:+
only saying that things have gone to.
such an extent tHat it hag now become
difficult even for the ruling party to
control certain bad things and their
attendant evils. Even this morning I
saw a headline about the Watergate
Scandal in America. ILet us beware
of this thing. People are watchful.
The world is watching us while we are
building our democracy. Things are
going ahead to such an extent that if
you do not find a remedy to have
free and fair elections in this country
our country will be condemned by the
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world. Let the Watergate of America
not become the flood gate of India.

With these words I support this Bill
and once again I appeal to the Gov-
ernment to take serious note of the
suggestions that ] have given.

MR. DEPUTY CHAIRMAN: The
House stands adjourned till 2 P.M.

- The House then adjourned
for lunch at one of the clock.

-~

The House reassembled after lunch
at two of the clock, MR, DEPUTY
CHAIRMAN in the Chair.

SHRI DAHYABHAI V. PATEL
(Gujarat): Sir, in the first instance, [
would like to say that I do not like
the way in which this Bill is being
brought. We are amending the Con-
stitution so that certain more geats are
being given to certain places. Why?
Because we have formed new States.
It is not on the basis of population.
Representation should be purely on
the  basis of population. In
exceptional cases perhaps some-
times some weightage has to be given.
Otherwise, I do not like it. What the
Government should have done was, as
was said at the informal meeting call-
ed by the Minister, that the whole
basis of this should have been chang-
ed. This is g large country and if we
try to increase the number of seats on
that basis, perhaps we will have a
large legislature. It does mnot matter
very much, With the modern con-
veniences that we have, the loud-
speaker arrangements and so on, it
does not matter if we have a large
House. On the contrary, we will have
better representation.

To-day one seat in Parliament
means a population of almost 11 lakhs.
It is physically impossible for a Mem-
ber to be in touch with hig constitu-
ency, ag he should be. Of course, we
have got State legislatures, but that
does not solve the problem because
there are certain matters which come
before Parliament only. Therefore, if
it is necessary to enlarge the strength
of Parliament, the matter should be
gstudied. If a larger number of seats
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shoulg be given to provinces, it does
not matter. 1If it is said that the
arrangement in the Lok Sabha is not
adequate to-day, we are in a position
to construct another House. We see
all sorts of buildings coming yp round
about us. All sorts of committees are
formed. There is no end to the build-
ing activity in the Capital city. It
should not be difficult to find a way
of providing more seats in the present
House or to build another House.
Personally while I am not against the
proposal as it stands today for making
this increased representation, the Gov-
ernment should have given more
thought to this subject and given re-
preseptation on g fair and equitable
basis to all places. The people of cer-
tain areas will have a grievance that
for some places representation 1o Par-
liament is on a much smaller popula-
tion basis and in some places there
are very, very large constituencies
and it ig not possible to reach there.
In my State ot Gujarat we have got
certain constituencies which are go far
and wide, so far-flung, that it is not
possible to go round the whole cons-
tituency even with the modern con-
veniences without three days at least,
eéven with motor transport. So I think
the Government should have given
more time to this and perhaps taken
moré time to consult members from
different parties and party leaders. 1
know perhaps one or two meetings
were held. But that is not enough.
This is a very vital matter on the
strength of the Houses of Parliament.
More serious thought should have
been given by the Government in
consultation with all parties. This
stop-gap arrangement may be all
right, 1 will not oppose a stop-gap
arrahgement. But some  serious
thought will have to be given
to it by Government and if the Gov-
€rnment delays the matter, the elec-
tion will be on very soon. This thing
should have been thought of by Gov-
érnent very early. Now elections
will be coming in some places and
perhaps in some other places elec-
“1ons will come after some time be-
cause according to the old order all
elections uged to be held at gne time
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more or less. But now State Legis-
latures have elections at different
times. Of course, parliamentary elec-
tions we will have to hold on a cer-
tain date. For that due preparation
should have been made so that proper
representation is given to all parts in
India on, more or less, a uniform
basis. Therefore, while I am not op-
posing the proposal, just now 1 do not
like it and I think the Government
should have given more thought and
time io this important subject and
held consultations with leaders of all
parties. I do not mind if they had
taken more time. But more gerious
thought and attention should have
been given to this so that a uniform
representation is there on all sides.

WY AR AR A1IF (IO 93A) ¢
AMAE IqEwafa S, T "wee
fagaw ¥ gwew § §  fAde wo
=TEar § % oY ATeT AT AT gT
FHE s F fag faar g, & ammar
g & ag gar A § S wEg ow
W a1 TAT § HAT AT AT GFAT |
ug WAL AT daq % fraT Tow
gfafafuss o 91 HFgzarsma 39-
fou ag Aravas g R e o 1 &
awAar g v a8 et @& o3 smarfaa
g g | TIATIH FHIOT & GYE ¥
T gera wa AR faw 9% fafaw a9-
difaw g & Famt 8 I fF=r
famar forar, 37 79% qw=Td, ¥g faw=m,
wava gan i wz 78T agdv arfem )

argay, fafesr ofegmde & o,
ST qgq gAY aTATHE £, 39 IER A
T A1 qPTE AL | SEEEAT g1 AT
FZAT AT AT I IFE ¥ HT 9@
AN QAW TN AL AV TR W HET
g ag ST AGL | wY S st it
2, 2w @uwq & fF 9 genr g fige-
SEeHe AT STaT At ®1E OFT a9 A8
G f& sweerm &t afg & an-an
A Ay #1 |ret # qfg g0 A 9 aFv |
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T, ST TG TT AT &1 HI2f 9¢ 98
qHAT §; FIfF Ak TAT FToGIT 1
SE@IT & WA 9¢ a7d7 & |

uF ZAL g, S ozA fagaw #
@ 7, a8 & T &1 8 AhAy asw
A9 A, IART G aG AF A9T H
wfatafaea fear aar, & qugar g f5
g W AT AET 2 AR A F 9 g
FATY W, AR UFHT IIAGEAT g,
ag 7 g1 fF %E 9 aY 5 a7 6 mErEA
FREEATHL g AT FF 4T aF oy
TR HEATLTAY A gt Hreer & ot
TF A F4T T G412 fomw oqg o zw
wery W & ag 99T FAr Wgar g
f& St BT-BR A3-AX IS A WA
ST g § waat a1 gfwaa fedw §
ST §F KT IAGEAT FY SUET A
faar smar @ o) SE@t &1 & Adr
afex 37 &a faay A7 sy fagq =t
aga wfus Sfafafuca fear smar &
% 3@ F fo e, ands, fagy,
weama-faarar, fafrwm, sy Fres,
fga=a 93w AR g Sfeis g, &
M F L AT F qFEASG wfuF I
qrat &, THFT FIE AL AZY & | v 797
¥ swaet & gfafafuca grar g,
AT AT AET B | FgT 9T FHIH v
1 wfafafaea & 1 = w1 wfafafaca
ST AT | Zral & | 987 9 I FIT
TFAT E I9A AT qET qAH a7 &
-OF &34 § swar & wfafafa @,
9 FAFEEAT FT WG HTAT AT ATfRQ
A g@l 7 Al &1 Ffafatges g,
uF a7 Afas AT FT J9EHT 7 fqQ
fafvam qzer g g9 =1fge 1 wsw
aar # e w1 ufafafaa § 1 ga &
qegey § ag oA § @ a0 qF%qr & fw
fFdt Tsa w1 TE@T & HER 9T
uferw 3251 7 faer 913, afew a3 1
T R g | wfag § gwwar



209 Constitution (Thirty ~

First Amdt))
g "y, i g 3 W ag w=w
ISMT §, AT oAT @A & fR Sy uw A
% g9 S99 *Iw FT VAT TS )
TH AT ST ATGEAT & AT T GIEg
HeT qgTE TE, TART WEEE  qieos
ag fa=s w@r g f& £ =t § s+
eI 9% W § AR F% usal ¥ gy
aFar g fx @zeq gt 7 a8 | gafac
I T HAT 7 ¥ IqamErn, § sad
agRa A8l § o ¥ gumar g 7 39
gFX F AF qAT F7 &) T G0
sfag @€ &

gadl A SY gRFTT FHEA F
A W, AT gOeEd FRET o
AR & ¥ qg A7 T M9, gEL AT 09,
SR A g F At W ¥ 158 )
fa=r< ff g, Afem s Ffwaa Y
froqerar & STT Y 3w W agd @eg
AT ST T & 1 Fwaua & faw S FeA
T T 7 @ &, SUH W Zq AF
ufaas gar & faw o f g9 &g
grar & | & &Y aral #7 aTF G FT oA
TIHGT FEAT AEAT § | TF ar are<
FT TETET FAA] TET 8 | 5T 1T qi%e
g EHY A 9¥ ATEEY, g ¥
fooelt % w9T & Aerafy A &
HFET 9T q1E Fr3FET Jorrert F afgaa
#% fear #x ar wq9q fove-aw w3
- fw< saF wdfen faar srar ar g
a8 g1 At F@ar o1 {5 fag qife
wza 9 fae wa a8 =@ e feaat
3tz faar | AfFT g8 A% gT "R
q¥ og gfaeeg g 5 sa% g fag
AR v s WS & e oy St o
THY T AT T g1 A § fF qagrar
F w7 ¥ ¥g w7 war | fr gares &9
zaF 3@ gwar g fF gaq e 9
fam & ifs S7& TaEw Wg £ |
o) fag somy @ 9w A
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TLER 57 qFdT 3 fF 98 97-799 Farery
FX AT F & AT 77 qy &, X wo
Jar Y Ffaq g 3w & 007 St §
TH AW F [ATZ AL H AT GAT Y F
faq 9% 388 @rs S3W™ w1 A wroiewT
g s w7 T8 fFar a1 @war
I EY, GqTEF & 1 3T IFI7 7
TaTd g7 W § fad 3w § fgey
FAT FT FETET A gY ¥ FIX 98 I |y
T @ 7 fog gFw wr fav awe
T § JTAT A7 far qra §, SsqE A/
FaY AR aF g oy farar iy
T2 gal F gOERt ¥ gleafae # o

ToFT | w 0T F qET S H 1y o

AT 37 HIX SFIA Tg AT vt fx
faQeT 7@ swdFT ¥ giz-nis T3F 39
]W A GIAT FN TW FTAT A1=2X &,
SIHE FT @A FEAT ART & | gAIE
aug § qg¢ war fF 1o wwi o g
TR 9% & 1T Fg T § 1 AT IR
918 FIE HGIX & T STH FA & {7 g
W F aFE A AR 38R A fasd
SR A e e ol £
T id &Y & JYAr AT

AT (3371 & i A @ § @
AW wAd( & B § I qArS3 T %
qeaT & 1 AEwS wAT FOUeqA 39
g g AAIT-IFIT HIT FA7377 AT
am ® & | § 33ar & fraw wear
=tgar g & sro WAl wwdr @exiv &
frer @& ) 3 39 a9 w1 94T & [
Tq FE(T ATQT FAT & § T F 1 ol
B AAAF WX AHA, AXT A Il
AT | F5 TG & AT TITIL IF2 %Y
oL AT q1qT F HAMT T A A4
qrdf FY i< TEAT AEA & | & TAHT
a1 faear wvar § AT H Agar g
i AAIETIT B AAT T4 THTCH
QT AT §, T (AT T g6 F1q
& geaeg § eTedieped w1 ) ag (o

Vi
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[ =t w313 @1 Wiaq |
J1AT TH Y, g AR G LA H
grafgd g, wAdeg ¥ qrafgad g |
oY feqie ¥ w1d% & T 4TI
I FATA AILG FIAT, THE HIAG
AATAN, HITZET G g7 faaga &
wafaa g azafay 147EF “Tergeam
zigeR” & qwima 7 ug fAwe g

“Opposition patries, especially the
Jana Sangh, Congress (O) and the
BKD, are instigated by the USA to
launch a conspiracy against the
Congress Government to disrupt the

internal security of India and create

chaos and confusion.”

7g S3iA wgr & | 48 fawgw &
AT § | TAFN UF T Al qA  AGT
¢ & mazar g f oAr axfag o
z HTA 9% 457 f&ur w0 § faad s
AT 1 5iaaT6 & ITHT @ew F7 fagr
& Tar e, aar fAvdE, o
g ey AT oay ATTHIR Waq
& maq WA fgrgerm ¥ fagm 7
T gt & A A g #owrar g s
2lo WAt %4 orgA% AAATaIr ¥ 9gny
F 7 I AT IAT AT GG F 1 7
T1 ¥ faedw sufeg 9 1 oar ==fEq
afe faQudr gt g ATAT AT § qT
" & fdas weAr s g W ag Swan
93 gAAT & MT ANF AT FT AT Foqam
FOAT A 8, W fadaw ¥ afkd 9w
g% FETUAT E1 TET & | ¥ A% §
BEASICATT F1 G921 T8T FX & 79470
qrF GAT FT T27 WM T F AT F7
AT AT K qHAT § 1 3E(Aq F
IE wFE T A wgA IEAr g i
GRITT 3 Tq GWK g Fg 7 F¥
St fergEar@ | wdET £ S0 AN #r
wfsrE &, T ARCT FT HAT AT 3 7Y
U, A0 q@T 7T < 7, T FY garar
I ENL F AZA AT WA § #

A1X 39 7 FY 0% JhIT TF TGI8, AT
qHEAN AT AY F TG Gd | AT
aGq0 AT F @A w41 § | WAl
FAFG KT @A 74T & | HT HIAT
AEIT Fi TAq SRATEIT T g2 AE
FTEGd & | zaifay o faddr g
93 3H W F MBS WA SO §
g, 3t &, FEAr W0 I8 T@T g
st fi orerd W HEASIEE F IAA T
§§ | 48 Tio 9;[T§o To, Tqro i,'{ﬁ(o To
FT 7 T VB | Fg "o HTSo To &
AT 1 ARAF! T 97 GIEF T H1 80
qataar ) fgQdT AT HT THE FE
qIETF &1 & | TE HA qATEG T FI
giar s

gW AR & FF 38 THTH TG
gt f& o Difafews ot § s
wargre wmifez {war Smo1 s 00
gRIT 7 qAT § AW GAT T SAA-
Sfqeier-a g1 /a1 ATE I 1875+
oifez woragy, FT 39 % g Ay
AT AET & AT 57 9T & HINS 7
F& M7 = 3 i s F fear § mw
gaigar §21 % w1 AT WAt w1
1Y AT ALY F18T ) of; wAT 37 TR
F TG AT § A7 g8 o7 I
T4 AWIAT 9T |

Aifay 7 & 0% frgay #wiv et
IEATE | ZW IwR a1 faguw e
F B aaaarz o & faar 7 wraen
Sad 78 sfaqa & frgvdas Faa gy
SH T GG F HIEAT T qenT agrar
Sl

SHRI BHUPESH GUPTA (West
Bengal): Sir, this question of increas-
ing the strength of the Lok Sabha was
d.lscussed at a meeting of the Oppo-
sﬂion tl}faders and others at which not
only the Minister for Parliament
Affairs, but also the Prime Minisiz"
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and other Cabinet Ministers were pre-
sent. We were given tp understand
that the whole question would be dis-
cussed in the light of the experience
gince the commencement of the Con-
stitution with a view to bringing about
certain important changes in the law.
Now, of course, we have got a legis-
lation which generally we support and
to which nobody will object. But
what is needed is a second look at the
existing arrangement and also the re-
alisation that we need to make certain
basic changes.

Sir, in this connection, I should like
to invite your attention to the recom-
mendation which was made by the
then Chief Election Commissioner,
Shri S. P. Sen Verma in a note dated
21st August, 1972 in which Shri Sen
Verma suggested that the law should
be so changed as to make a provision
for 570 seats for the Lok Sabha. Now,
Sir, in that connection the Ministry of
Law and Justice circulated a note in
which they said:

“While examining the maximum
permissible limit of 500 under arti-
cle 81, the proposal of the Ministry
of Home Affairg regarding the ter-
ritorial reorganization of the eastern
region, the Chief Election Commis-
sion wnter alig suggested that the
total number of seats in the House
of the People should be increased to
at least 600 by amending article 81
of the Constitution. The increase
was suggested on the following
grounds_ , ..”

One was to keep the size of the cons-
tituency within certain limits. In that
connection, it wag pointed cut in that
note:

“The Chief Election Commission
had received many complaintg from
candidates for election Lo the Lok
Sabha that it was physically impos-
sible to contact this hwige mass of
population in g parliamentary con-
stituency at the time of election. The
magnitude of the problem will
be much more if tne population of
a parliamentary constituency comes
to nearabout 11 lakhs.”
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Sir, what 15 the position today? If
the average size of the 15 major

States—that is to say, excluding the
State of Jammu and Kashmir, Megha-
laya, Tripura, etc—under article 81
is retained as it is, then roughly we
have a constituency beyond 11 lakhs.
If it is increased by 8, then the ave-
rage increase will be 10.40 lakhs. 1If
the number is increased to 525, ex-
cluding other things, nominations, ete.,
then the average size of a constitu-
ency will be 10.6 lakhs. Now, we are
increasing it to 525. Roughly we are
reconciling to a situation when a con-
stituency under the 1971 census will
be roughly of the size of 11 lakhs
people or 10 1|2 lakhs people. This is
too big. This matter was discussed in
the Constituent Assembly also, and
Mr. K. P, Shah then made a proposal
that there should be a parliamentary
constituency on an average for a popu-
lation of over 5 lakhs. That was his
suggestion. Now we have reached
almost twice as much. Therefore, Sir,
it stands to reason that we do need
to increase the size of the Lok Sabha
and limit the size of a parliamentary -
constituency in termg of population.
In England, the House of Commons
has got a parliamentary constituency
of the size for more than 600. In
France, they have a National Assemb-
ly of 594. The United States also has
big Houses. Almost in all the demo-
cratic countries—the western world,
as you call them—where they have
got parliamentary democracy, they
have got bigger Parliaments and smal.-"
ler  constituencies. The current
trend is to have smaller con-
stituencies rather than big ones des- .
pite the fact that the communications
and ftfransport in that part of the
world are much more developed than
in our country. Why should we not
have a larger House of the People or
the Lok Sabha? We cannot under-
stand it. The argument ig given that
the present House cannot accommo-’
date so many people. Is this the argu-
ment? Are these architectural and
technical arguments to be taken into
consideration to determine the size of
the Lok Sabha which goes to the root
of parliamentary democracy? Now

[
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Sir, architecturally also it was pointed
out that a good number of more people
can be seated. 1 am not going into
that question. If the country’s popu-
lation grows, the Parliament will have
to be bigger. However small may be
the size of the Speaker, but the House
will have to be a little bigger. So,
Sir, these arguments cannot be accept-
ed. I do not know why the Govern-
ment is fighting shy of it, especially
when it is very expensive to contact
bigger constituencies for a candidate
and even after the election for a Mem-
per who gets elected. That matter
should be gone into., Unfortunately,
it has not been gone into.
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Ag far as the smaller Stateg like
Jammu and Kashmir, Meghalaya, Tri-
pura, Manipur, Nagaland etc. are con-
cerned, we do not want their seats to
be disturbed. On a population basis,
they would not get so many seats.
They should have what they have got.
Nothing should be taken away from
them. Tripura should have 2 seats.
Jammu and Kashmir should have the
number that they have got. You
should not reduce their quota or take
away any geats from them. It is a
very correct decision. But in respect
of 15 major States, we can do some-
thing, We can increase their seats.
It is possible tpo do so. I was surpris-
ed that the stop-gap Election Commis-
sioner, Dr, Nagendra Singh, entered
into a public controversy and said that
the size of the Lok Sabha should not
be increased. I do not understand as
to why, in the first instance, he should
have given that advice and secondly
why he should have done it through
the columns of the ‘Statesman’ and
other papers. Why should he have
entered into a public controversy that
way? However, that opinion is not
shared by many in the country. Very
few accept this kind of a conservative
opinion of a person like him. Now
that he has gone to Geneva, let him
remain there. He has found a good
onstituency for himself.

Sir, in this connection, let me make
‘ge or two supgestions. That ig all
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that I can do. Firstly, we must think
in terms of reducing the voting age.
Why should Indian citizens not got
voting rights as soon as they attain
the age of 18 years? Theretore, my
suggestion is that the voting age
should be lowered to 18. It means
that the moment you carry out this
long-delayed reform of voting age,
you will have more voters within the
same constiluency. We chould give
voting rights to everyone whg has
attained the age of 18 years and not
21 years, It is very very essential

Then, Sir, 1 think we should think
in terms of proportional representa-
tion for Lok Sabha. This kind of a
single member constituency and this
kind of representation that we have
is not good. It does not quite refiect
the political views of the people in the
Lok Sabha. Also it does not bring
about a correct reflection of the public
epinion in the political life. I think
that proportional representation is
something that should be introduced.
Now, Sir, with regard o the number
of seats, our suggestion is that, broad-
ly speaking, we should aim at g con-
stituency for an average population of
7 lakhs or so—not 10 or 11 lakhs. Sure-
ly it will lead to a bigger Lok Sabha
with a larger number of seats there.
Let us discusg that question. In any
case, sometime or other you will have
to do it. You cannot just keep the
present Lok Sabha at this size. May-
be sometime later another amend-
ment will come but now is the time to
discuss it. I think the constituency
should be manageable and accessible
to people. Therefore, 15 major States
should have parliamentary constituen-
cies of an average size from the point
of view of a population of 7 lakhs.
But not every 7 lakhs will be voters,
as you know. Maybe half of it, less
than half or aboygt 40 per cent will be
the actual voters. That we can do.
This is how it should have been dcne.
But unfortunately nothing hag been
done. Now what they are doing real-
ly is, they have got six members in
I:ok Sabha in excess of the constitu-
tional provision. Under article 81 you
can have only 500. Now you have got
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506. Now we have to regularise an
irregular act. That we are doing. 1
am not saying that those six Lok
Sabha members are illegitimate child-
ren of Lok Sabha—that is not at all
my suggestion, They are as much
legitimate as others who have been
born in the wedlock of this law. But
this is the purpose for which the Bill
has been brought.

What was needed is to make certain
important, significant amendments to
alter the scheme in order to make the
parliamentary institution more vibrant
and to bring it closer to the people so
that the contact between those who
are elected and the constituents will
be better and the constituents are re-
presented better. That is what should
have been the arrangement.

Now a bigger constituency also
means that money has a premium, pri-
vilege hag a premium gnd social con-
ditions have a premium in this matter,
Now that also is not godéd. Smaller
constituencies from the point of view
of population are better. In our coun-
try, unlike in Europe, we have very
large constituencies sprawling over
miles and miles. Some of the consti-
tuencies, if added together, would
make a sub-continental  country, a
small European country. It is not as
if they are very well knit and com-
pact. Very® vast areag are there—I
am not talking of the urban constitu-
encies; they are very few. We have
rural constituencies which are inac-
cessible and which spread over a
vast  area. Mountains. rivers,
jungles—everything—comes in the
way. Therefore, it is all the more
necessary to see that they do not be-
come too unwieldy and too big for
the purposes of working the system
that we have, Unfortunately nothing
has been done. So, I do not know
when the Government will take steps
in that direction but I do demand
that the matter should be reconsidered
against and it should not be given up.

I think we should go in for a bigger
Lok Sabha, smaller constituencies, 18
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years as voting age and proportional
representation and we must, at the
same time, ensure that the smaller
States like Meghalaya, Tripura, Mani-
pur and Jammu and Kashmir or others
do have their rights maintained and
they do not suffer on account of any
changes thay we make. Their number
should remain. There we should not
apply the population principle at all
There are other considerations of a
political and socio-economic nature.
That should be taken into account and
they should be given seats keeping in
view those considerations—not on the
basig of population—and they are en-
titled to what they have. If you like
you can give them more but do not
take away anything from them, These
are our suggestions.

1 think after the meetingg and so on
nothing has really come out except a
kind of pragmatic measure. We are
supposed to be living in the days of
pragmatism. So, this is one of the
pragmatic measures. If means very
little now. However, we support it
because it regularizses an irregular
thing and, secondly, it makeg the deli-
mitation easier and possibly increase
the size of the Lok Sabha a little. But
I think it should be much bigger.

SHRI K. CHANDRASEKHARAN
(Kerala): Mr, Deputy Chairman, the
Bill that has been introduced proposes
to enhance the membership of the
Lok Sabha. On the basis of the new
census figures when delimitation is
affected it is apprehended that there
may be a reduction in the existing re-
presentation to the House of the
People. Therefore this Bill has been
brought. I do not know how the
Statement of Objects and Reasons
puts the reason in such a vielled man-
ner. There is absolutely no doubt
that every year previous to indepen-
dence and after independence the
country’s population has gone up and
we never expect any census figures
which would give a reduced popula-

. tion so far as the country or probably

any of the States are concerned.
This situation has arisen in the pre-
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vious decades and has also led io the
work that the Delimitation Commis-
sion has undertaken on previous occa-
sions. I do not know as to why at
this particular moment this reason has
been stressed as a necessary ground
for increasing the membership of the
Lok Sabha. 1 would only state that
if this reason apbplies to the Lok Sabha,
this ought to apply to the Rajya
Sabha also. I do not know as to why
on the same basis article 80 of the
Constitution should not and could not
be amended. The existing States will
have a reduced representiation so far
as existing representation is concern-
ed particularly after the census figures
are known and there has been an in-
crease in population in everyone of
the States in the country. I there-
fore think that this amendment had
been brought in a hasty way, in a
haphazard manner without really
looking into the structure of Parlia-
ment as a whole which consists of
both Houses of Parliament. Sir, this
amendment so far as it pertains to
clauses 3 and 4 of the Bill refers to
particularly the Scheduled Tribes in
the State of Assam. At the time the
Constitution was brought into force
and later by an amendment after
Nagaland had come into existence,
the States of Assam and Nagaland
were considered by and large as
tribal States ang therefore there was
no question of any special represen-
tation so far as these States were con-
cerned and therefore from the scope
of articles 330 and 332 the States of
Assam and Nagaland had been ex-
empted.

Now, the State of Assam has been
cut further and we today have the
States of Meghalaya, Mizoram and
Arunachal Pradesh, It is proposed to
treat these three States also as essen-
tially tribal areas ang tribal States in
the same manner as the Constitution
had earlier treated Assam and subse-
quently Nagaland also. I  welcome
this provision in the Bill, but at the
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same time I woulgd criticise the Gov-
ernment for bringing forward this
Bill rather belatedly., It is some time
now that the States of Meghalaya,
Arunachal Pradesh and Mizoram have
been constituted and the benefits of
the amending provisions were not
available to these States in the pre-
vious elections, but the fact remains
that these States have got to be reco-
gnised as essentially tribal States and
the amending Bill has done well at
least at this late stage in granting that
recognition which is only just and
fair.

’

One other aspect arises out of clause
9 of the amending Bill. The structure
of Lok Sabha consists of 500 Members
elected from the States and 20 Mem-
bers from the Union territories. The
number 500 is going to be enhanced
to 525 and the number 25 from the
Union territories is going to be redu-
ced to 20. The most extraordinary
and astounding reason has been given
for this reduction. Even though the
Constitution had originally provided
for 25 from the Union territories,
there is only a membership of 16 ac-
tually available from the Union terri-
tories. 'That alone bhas been provi-
ded for in practice. Therefore, from
the existing membership of 16, actu-
ally it is going to be enhanced by 4
to 20. I submit that it was wrong on
the part of Government not to have
allowed them the full representation
of 25 ang now it is being reduced to
20, T submit that this is a most un-
democratic act. So far ags the Union
territories are concerned, there are
no Legislative Assemblies, there are
no Chief Ministers and Ministers
functioning. Different set-ups are
available in different Union territories.
A quasi-democratic  process alone is
available in most of these TUnion
territories. 1 would, therefore, sub-
mit that the democratic voice of the
Union  territories, the voice of the
people of the Union territories can be
exprf—:ssed only through the Houses of
Parliament and particularly through
Lok Sabha, where there is represen-
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tation available to them. Far Ifrom
enhancing such representation, the
Government has done very badly in
going to reduce the representation so
far as Union ferritories are concern-
ed. "

There is only one other aspect and
I am closing and that is the aspect of
constitutional amendments as a
whole, Every constitutional amend-
ment that we have been passing in
this House had been challenged either
in one of the High Courts in the
country or in the Supreme Court,
A number of very important consti-
{utional amendments that we had
passed, from the 24th to the 28th,
had all been challenged in the Sup-
reme Court and a judgment of the
Supreme Court Judges has been de-
livered for the first time in the his-
tory of the Supreme Court. There is
no judgement of the Supreme Court.
but only judgments of the Supreme
Court Judges. It is up to the Govern-
ment will come but now is the time to
recent judgements of several Supreme
Court Judges and see to it that the
power of Parliament to amend any
provision of the Constitution and the
non-availability of power to the
Judges of the Supreme Court and the
High Courts to strike down any such
power so fay as Parliament is con-
cerned should be protected and main-
tained. For that purpose, necessary
amendments might again have to be
brought forward so far as the Con-
stitution is concerned.

I submit that 25 years of the work-
ing of the Constitution has shown very
many defects, The Constitution, by
and large, is a lawyer-made Consti-
tution. I have absolutely no objec-
tion, as a lawyer myself, for a Consti-
tution being drafted by lawyers. But
a Constiution being drafted by law-
yers many of whom had no touch with
the people, many of whom had been
in their offices only and had not
known the people’s problems, is one
which is away from the people, and
I would tell the Government that the
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sooner the GGovernment embarks upon
a general revision of all the provi-
sions of the Constitution, the better it
would be for the Constitution and the
country.

Sir, on one or two occasions, in
1970 and 1971, the Supreme Court
has spoken and stated that there are
judicial powers vested in the Presi-
dent of India, There are powers vested
in him to be exercised independently
of the Council of Ministers, Sir, if
there are any such powers as the
Supreme Court has pointed out, those
powers which are contained in the
articles of the Constitution are—I
would call—absolutely undemocratic.
The powers should be vested in the
people, the power should be vested
in the Council of Ministers whether at
the Centre or in the States. The
Governor and the President cannot be
vested with any power independent
of the State Council of Ministers or
the Central Council of Ministers. And
I would entreat the Government to
see to it that such powers are stripped
so far as the President and the Gov-
ernors are concerned, and the articles
of the Constitution amended so that
the power vestes in Parliament and
an office which is responsible to Par-
liament,

st qq= AT Avee (fagre)
graafs S, o SaET ot 7 T
HqT A1 §faary @1 gy 397 FuT 3
3% 9ge IAwr A7 fa% fEwar & i
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SHRI NITI RAJ SINGH CHAU-
DHURY: Sir, at the outset. I will
thank the hon. Members who have
taken part in this debate and have
generally supported the provisions of
the Bill,

MN1T; g oveld gladiesd pord

SHRI SASANKASEKHAR SAN-
YAL (West Bengal): You should
thank the others who have not taken
part in the debate.

SHRI NITI RAJ SINGH CHAU-
DHURY: I will thank in the end.
Since Mr. Sanyal wants me to thank
the others, now not in the end 1 will
thank all those who have not taken
part in the debate, for saving so much
time of the ilouse.

Among the points that have been
raised, the first point was how this
figure of 545 has been arrived at.
Generally, Sir, it has been accepted
that the representation of States to
the Lok Sabha should not be redu-
ced. If my hon. friends take the
present representation from various
States in the Lok Sabha and total it
up, they will find that to maintain
that, the mimmum figure will be 525.
That is, unless we fix the represen-
tation at 525, we cannot protect the
present representation.

Mr, Chandrasekharan while speak-
ing, said that it is most undemocratic
to propose to reduce the represen-
tation of Union Territories from 25
to 20. I may just bring it to his
notice that some of the Union Terri-
tories have become States, like
Himachal Pradesh, Tripura and
Manipur. Since they have become
States, the question of giving any
representation to them as Union
Territories does not arise. As a con-
sequence, the number of seats allott-
ed to the Union Territories is being
proposed to be reduced.

Sir, some hon. Members have ref-
erred to other points, Some have sug-
gested that the representation in the
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Lok Sabha should be related to the
population—the more, the population,
the more the representatives. Some
hon. Members have said that it should
not be related to population. The
proposal before the House does not
take into consideration the rise in
population. If we take the rise in
population and if we accept the sug-
gestion of Mr. Bhupesh Gupta that
there should be a representative for
every seven lakhs of persons, then we
shall be required at present to have
800 persons in the Lok Sabha. And if
.. the forecast given by the Registrar-
General of Census is correct, in the
year 1891 the total number of repre-
sentatives in the Lok Sabha will be
1,000 and 20 years later, that is, by
2011, it will be 1,200 and odd. I only
leave it to the hon. Members to consi-
der whether this is a feasible proposi-
tion. I would not like to say any-

ARE R

thing myself. (Interruption)
. 3p.Mm. Then some honourable Mem-

bers referred to matters which
directly do not relate to the Bill, but
they relate to elections, election ex-
penses, methods of election and cer-
tain other matters. I will take all of
them serially. First reference was
made {0 the mixing of votes and
counting them. Some Members said
that this is not a fair practice. per-
sons must know for whom they have
voted. When they say secrecy of vot-
ing should be maintained, I do not
understand how this demang can be
made. . It is our experience that in
voting a lot of intimidation, coercion
and compulsion was being exercised
in certain sections. By this method of
mixing votes of all the polling sta-
tions and then counting them. this
fear of intimidaton,, coercion, ete. is
minimjsed and the people can now
vote absolutely freely because nobody
can know for whom they have voted.
Then, it was said that the method.
the present method, of taking signa-
tures on the counterfoil ig not proper,
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that is against the secrecy of voting.
Originally the number of the ballot
paper was recorded on the voters’ list.
Many persons were coming to vote in
the names of others. The question
was how to eliminate this, As a
measure it was thought that if signa-
tures are taken on the counterfoil,
genuine voters will come to vote,
Experience is that this has worked,
and complaints of bogus voters were
minimised and there is no fear of any-
body knowing for whom o¢ne has
voted, because this counterfoil is
sealed and it is not reopened even
when recounting is done. When re-
counting is done, it is only tbhe ballot
papers that are re.opened, and re-
counting is done only on court’s order.
Therefore, the fear that by taking
signatures or thumb impression on
the counterfoil it would be known as
to for whom one has voted. is mis-
placed. Then it was said that the
Government should provide amenities
to political parties which are doing
their political work, propaganda and
other things. All these matters, if I
may remind the House: were before
the Joint Committee of this House
and the Lok Sabha, which was dealing
with the Representation of People
Bill, All these aspects, the propor-
tional representation and all these
matters were considered by that
Committee and that Committee has
given its report which was laid long
back on the Table of this House and
of the other House. All these mat-
ters are under consideration of the
Government and I am sure the Gov-

ernment would take a decision soon
and a Bill will be introduced either
in this House or in the other House

and would be discussed by both
Houses. And certain other Members
suggested that this is a hasty deci-
sion and that this Bill should have
waited. May I draw your attention
to Articles 81 and 82 of the Constitu-
tion? If they just read those Articles
they will find that it was nhecessary
fo'r the Government to introduce thfs
Bill. The introduction of this Bill
could not be delayed and therefore,
it was wrong to say that thig ig a
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hasty decision. Sir, I have missed to
mention about Shri Bhupesh Gupta’s
point that the voting age should be
reduced to 18. This matter was also
before the Joint Committee which was
considering the Representation of the
People Bill, and that Joint Com-
mittee discussed this matter in detail
and has given its opinion, As I sub-
mitted, it is before the Governmenut
for consideration. One point more
It was saigd that the Delimitation in
the country should be done as a
whole. The Delimitation Commission
that has been appointed will do the
delimitation of the Parliamentary
constituences of the entire country
and not in a particular area. It will
be going into the delimitaton of the
constituencies of all the States and
Union Territories, They will not do
it simultaneously, but will do it one
after the other. They have begun
their work. As soon as this Bill is
passed and is ratified by the States,
they will start their work in right
earnest and complete it as quickly as

possible. With these words I request

the House to adopt this Bill unani-

mously. - -
b RO Wi

MR. CHAIRMAN: The
is:

question

. “That the Bill further to amend

. the Constitution of India, as passed

by the Lok Sabha, be taken into
' consgideration.”

The House divided,

MR, CHAIRMAN:
Noes—Nil,
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Alva, Shri Joachim
Amat, Shri Debananda
Anandan, Shri T. V.
Arif, Shri Mohammed Usman

Aziza Imam, Shrimati

Basar, Shri Todak W moneof
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Bhardwaj, Shri Jagan Nath . .. .:
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Das, Shri Balram - =+ °'% ‘_"’7"1“
Rao, Shri Bipinpal & 5w @1
Dass, Shri Mahabir 953 v bonf
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Hussain, Shri Syed
Jahanara Jaipa] Singh, Shrimati
Jairatndas Daulatram, Shri
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Kalaniya, Shri Ibrahim ¢ «*°% .0 ;
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Kapur, Shri Yashpal
Kaul, Shri B. K.
Kemparaj, Shri B. T.
Kesri, Shri Sitaram
Khan, Shri Magsood Ali
Kollur, Shri M L. o
Krishan Kant, Shri = - o W 4
Krishna, Shri M. R, " A iti@ oeshd
Krishnan, Shri N. K. 4 s
Kulkarni, Shri A. G,- .33
Kulkarni, Shri B T. - - ¢ -i¢ .
Kunjachen, Shri P. K.
Lakshmi Kumari Chaqndawat,
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Lalbuaia, Shri z
Mahida, Stri U. N, 1t
Majhi, Shri C. P.
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Mukherjee, Shri Kali . =
Mukherjee, Shri Pranab
Mulla, Shri A. N.
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Munda, Shri B. R. Iy sl

Murahari, Shri Godey

Murthy, Shri B, P. Nagaraja

Narasiah, Shri H. S,

Narayani Devi Manaklal Varma, Shri-
mati

Nawal Kishore, Shri

- PTRNEPY % Fe
Nurul Hasan, Prof. 8. ; - » 5, 00 0 d
Oberoi, Shri M. S. . 5 ;42 "
Pai, Shr1 T. A. T AR afl
Panda, Shri Brahmananda ‘. 2 =1
Panda, Shri K C. . T
Parashar, Shri V. R.

ter LI nid
Patel, Shri Dahyabhai V. g

Patel, Shri Sunday Mani ,)
Patil, Shri G. R.  , ., .;

Pawar, Shri D. Y. n,dg '}L,H
Poddar, Shri R. K. 204t YermadH
Prasad, Shri Bhola wrt T pthamull

Prasad, Shri K L. N. e
Pratibha Singh, Shrimati  .;; n
Prem Manohar, Shri

Punnaiah Shri Kota

Purabi Mukhopadhyay, Shrimati
Puri, Shri D. D.

Raha, Shri Sanat Kumar 4
Raju, Shri V. B.

Ramaswamy, Shiri K. S.
Rathnabai Sreenivasa Rao, Shrimati
Reddi, Shri Papi

Reddy, Shri Gaddam Narayana
Reddy, Shri K. V. Raghunatha
Reddy, Shri M. Srinivasa 5 -z 19X
Refaye, Shri A. K. 22 andat-
Roshan Lal, Shri § /& ;A2 ~pndsind
Roy, Shri Kalyan ’ o
Sangma, Shri E. M.

Sanyal, Shri Sasankasekhar
Saraswati Pradhan, Shrimati
Sardar Amjad Ali, Shri

TR

fainfas
Sardesai, Shri 8. G. 3 capHisd
Savita Behen, Shrimati

;bif{SM
Sen Gupta, Shri Dwijendralal et
Seyid Muhammad, Dr. V. A,

Shah, Shri Manubhai

Sharma, Shri Yogendra

Shastri, Shri Bhola Paswan
Shilla, Shri Showaless K.
Shukla, Shri M. P.

Singh, Shri Bhupinder

Singh, Shri Bindeshwari Prasad
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Singh,
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Singh,
Singh,
Singh,

Shri D. P. [RRIE
Shri Mohan v
Shri Sultap
Shri T. N.

Slari Triloki
Sinha, Shri Awadheshwar Prasag
Sinha, Shri Ganga Sharan
Sisodia, Shri Sawaisingh

it}
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sl

Sita Devi, Shrimati N
Sivaprakasam, Shri S.' - st o
Srinivasan, Shri T. K, ...-: '
Sukhdev Prasad, Shri R
Sumitra G. Kulkarni, Shrimati v

Sushila Shankar Adivarekar, Shrimati
Thakur, Shri Gunanand

Tilak, Shri J. S.

Tiwari, Shri Shankarlal

Tiwary, Pt. Bhawaniprasad Y
Trivedi, Shri H. M. o
Tyagi, Shri Q. P. c e b
Venigalla Satyanarayana, Shri J
Vidyawati Chaturvedi, Sirimati
Vyas, Dr. M. R.

Wajd, Shri Sikandar Ali

Yadav, Shri Shyam Lal

og wldy NOES—Nil ». <. *
"The motion was carried by ¢ majo-
rity of the total membership of the
House and by o majority of not less
than two-thirds of the Members pre-
sent and wvoting.

MR. CHAIRMAN: We shal] now
take up the clause by clause consi-
deration of the Bill.

Clauce 2—Amendment of article 81
MR. CHAIRMAN: The question is:

“That clause 2 stand part of
Bill.” per

The House divided,

the

A ;4 PR Lt
MR. CHATRMAN: Ayes—147;"
Noes—Nil. e

AYES—147

Abid, Shri Qasim Al

Abu Abraham, Shri

Ahmad, Dr. Z. A.

Alva, Shri Joachim

Amat, Shri Debananda
Anandan, Shri T. V.

Arif, Sari Mohammed Usman
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Malaviya, Shri Harsh Deo
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Pai, Shri T. A.

Panda, Shri Brahmananda

Panda, Shri K C.

Parashar, Shri V. R.

Patel, Shri Dahyabhai V.

Patel, Shri Sundar Mani

Patil, Shri G. R.

Patil, Shri P. S. -

Patil, Shri Veerendra ¥ .

Pawar, Shri D. Y, =t

Poddar, Shri R. K. 181G

Prasad, Shri Bhola w T

Prasad, Shri K L. N.

Pratibha Singh, Shrimati

Prem Manohar, Shri

Punnaiah, Shri Kota

Purabi Mukhopadhyay, Shrlmatx

Puri, Shri D. D.

Raha, Shri Sanat Kumar

Raju, Shri V. B.

Ramaswamy, Shri K. S.

Rathnabai Sreenivasa Rao, Shrimati

Reddi, Shri Papi

Reddy, Shri Gaddam Narayana

Reddy, Shri K. V. Raghunatha

Reddy, Shri M. Srinivagg,

Refaye, Shri A, K,

Roshan Lal, Shri

Roy, Shri Kalyan

Sangma, Shri E. M.

Sanyal, Shri Sasankasekhar

Saraswati Pradhan, Shrimati

Sardar Amjad Ali, Shri

Sardesai, Shri S. G.

Savita Behen, Shrimati

Sen Gupta, Shri Dwijendralal .

Seyid Muhammad, Dr, V., A.
Shah, Shri Manubhai
Sharma, Shri Yogendra
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Shastri, Shri Bhola Paswan
Shilla, Shri Showaless K.
Shukla, Shri M. P. 4 x::;é:. e
Singh, Shri Bhupinder
Singh, Shri Bindeshwari Prasad
Singh, Shri D. p, Do el -
Singh, Shri Mohan A L i
Singh, Shri Ranbir . .J !'fné ahanid
Singh, Shri Sultan .7 =2 j.ouL.r i
Singh, Shri T. N. i @ ; 02 <wpoune
Singh, Shri Triloki :
Sinha, Shri Awadheshwar Prasad
Sinha, Shri Ganga Sharan

Sisodia, Shri Sawaisingh LEL Tt
Sita Devi, Shrimati STV S BTN PO
Sivaprakasam, Shri S, . , '2 T
Srinivasan, Shri T. K. ¢ .& & .
Suktidev Prasad, Shri st
Sumitra G. Kulkarni, Shrimati .. "7

Sushila Shankar Adivarekar, Shrimati
Thakur, Shri Gunanand

Tilak, Shri J. S, Teg e o
Tiwari, Shri Shankarlal - .;:~ |,
Tiwary, Pt. Bhawaniprasad .- .,
Trivedi, Shri H. M,

Venigalla Satyanarayana, Shri
Vidyawati Chaturvedi, Shrimati
Vyas, Dr. M. R,

Wajd, Shri Sikandar AL e e,
Yadav, Shri Shyam Lal 0"« ..
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NOES—Nil

The motion was carried by a majo-
rity of the total membership of the
House and by a majority of mot less
than two-thirds of the Members pre-
sent and voting.

Clause 2 was added to the Bill
Clause 3—Amendment of Article 330

MR. CHAIRMAN: The question is:

“That clause 3 stand part of the

Bill”, e ipds

The House divided.

MR. CHAIRMAN: Ayes—I49: Noes
—Nil

AYES--149

Abid, Shri Qasim Ali

Abu Abraham, Shri

Ahmad, Dr. Z. A

Alva, Shri Joachim .k

Almat, Shri Debananda
Anandan, Shri T. V.

Arif, Sari Mohammed Usman
Aziza Imam, Shrimati

Basar, Shri Todak

Berwa, Shri Jamna Lal
Bhagwati, Shri B. C. !
Bhardwaj, Shri Jagan Nath ~
Bhatt, Shri Nand Kishore
Bisi, Shri P. N, V
Bobdey, Shri S. B."
Buragohain, Shri Nabin Chandra
Chakrabarti, Dr R. K.

Chandra Shekhar, Shri
Chandrasekharan, Shri K.

cas D

Chattopadhyaya, Prof. Debiprasad

Chaudhari, Shri N. P.
Chettri, Shri K, B
Chinai, Shri Babubhai M.
Chowdhri, Shri A. S.

K

Daphtary, Shri C. K. =" "%

Das, Shri Balram
Das, Shri Bipinpal
Dass, Shri Mahabir
Dhar, Sari D P.
Dikshit, Shri Umashankar
Gadgil, Shri Vithal

Ganguli, Shri Salil Kumar
Goray, Shri N. G.

Gujral, Shri L. K. ™"
Gupta, Shri Bhupesh
Hathi, Shri Jaisukhlal
Himmat Sinh, Shri

Hussain, Shri Syed ©
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Jagarlamudi, Shri Chandramoulj

Jahanara Jaipal Singh, Shrimati
Jajiramdag Daulatram, Shri
Jha, Shri Kamalnath
Josepl, Shri N
Joshi, Shri Umashanker .
Kalaniya, Shri Ibrahim .
Kalyan Chand, Shri
Kapur, Shri Yashpal
Kaul, Shri B. K. Tl
Kemparaj, Shri B. T. . _,
Kesri, Shri Sitaram .-
Khan, Shri Magsood Ali ‘
Kollur, Shri M. L.
Krishan Kant, Shri t
Krishna, Shri M. R. .
Krishnan Shri N. K.
Kulkarni, Shri A. G,
Rulkarni, Shri B T.
Kunjachen, Shri P. K.
Lakshmi Kumari Chundawat,
mati

e
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Shri-
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Lalbuaia, Shri O M N
Mahida, Shri U. N. 3FI0
Majhi, Shri C. P. &l ““{“}31-‘{
Makwana, Shri Y. M. 5’”,‘;: ME
Malaviya, Shri Harsh Dep % ~!iFt

Mali, Shri Ganesh Lal
Maragatham Chandrasekhar, Shrimati
Malhin, Shri Jagdish Prasad. ©'~ -
Mehta, Shri Om e
Misra Shri Lokanath#! -#i
Mukherjee, Shri Kali AR
Mukherjee, Shri Pranap ‘5 =
Mulla, Shri A N. ;o varmdil.
Munda, Shri B. R, o
Murahari, Shri Godey j
Murthy, Shri B. P. Nagaraja = =¥
Narasiah, Shri H. §. o
Narayani Devi Manaklal Varma Siqri‘-
mati
Nawal Kishore, Shri
Nurul Hasan, Prof. S. o
Oberoi, Shri M. S, : '
Pai, Shri T. A.
Panda, Shri Brahmananda
Panda, Shri K C. b
Parashar, Shri V. R. R
Patel, Shri Dahyabhai V. & = =*"
Patel, Shri Sundar Mani - -«
Patil, Shri G. R. R
Patil, Shri P, S. o qidd i
Patil, Shri Veerendra T "'~
Pawar, Shri D. Y. ' 1,"‘42 e
Poddar, Shri R. K. = = & v
Prasad, Shri Bhola ’ )
Prasad, Shri K L. N. B
Pratibha Singh, Shrimati ke
Prem Manohar, Shri S
Punnaiah, Shri Kotah = " -3
Purabi Mukhonadhvay, Shrimati =~
Puri, Shri D D,
Raha, Shri Sanat Kumar s
Raju, Shri V. B. =
Ramaswamy, Shri K. S.
Rathnabai Sreenivasa Rao, Shrimati
Reddi, Shri Papi
Reddy, Shri Gaddam Narayana
Reddy, Shri K. V. Raghunatha
Reddy, Shri M. Srinivasa
Refaye, Shri A, K.
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Roshan Lal, Shri - i1

Roy, Shri Kalyan e < A

Sangma, Shri E. M, I 1

Sanyal, Shri Sasankasekhar R

Saraswati Pradhan, Shrimati YE
¢

Sardar Amjag Ali, Shri !
Sardesai, Shri 8. G. g
Savita Behen, Shrimati &y~
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Sen Gupta, Shri Dwijendralal’ - !
Seyid Muhammad, Dr. V. A, u
Shah, Shri Manubhai © e e
Sharma, Sari Yogendra ~* '“‘f’b“f
Shastri, Shri Bhola Paswan %' -
Shilla, Shri Showaless K. I &%
Shukla, Shri M. P. CHTIE
Singh, Shri Bhupinder L2
Singh, Shri Bindeshwari Prasad
Singh, T
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Shri D. P, -

Singh, Shri Mohan CH_E;Z q_f’;g".? 1

Singh, Shri Ranbir ‘ ; N
Singh, Shri Sultap T 2 e
Singh, Shri T. N. R

Singh, Shri Triloki

Sinha, Shri Awadheshwar Prasaq
Sinha, Shri Ganga Sharan

Sisodia, Shri Sawaisingh

Sita Devi, Shrimati .
Sivaprakasam, Shri 8. % -SIHC2.
Srinivasan, Shri T. K. i
Sukihdev Prasad, Shri

Sumitra G. Kulkarni, Shrimati
Sushila Shankar Adivarekar, Shrxmatl;
Thakur, Shri Gunanand

Tilak, Shri J. S.

Tiwari, Shri Shankarlal

Tiwary, Pt. Bhawaniprasad ‘8
Trivedi, Shri H. M. bl
Venigalla Satyanarayana, Shri

[ N O A

Vidyawati Chaturvedi, Shrimat{
Vyas, Dr. M. R.
Wajd, Shri Sikandar Al -° ‘n

M . - "‘[

Yadav, Shri Shyam Lal : !

NOES—Nil
The motion was carried by a majo=.
rity of the total Membership of the
House and by a majority of not less
than two-thirds of the Members pre-
sent and voting.

s R

Clause 3 was added to the Bill.
Clause 4—Amendment of Article 332
MR. CHAIRMAN The question is:
“That clause 4 stand part of the
Bill.”
The House divided.

MR. CHAIRMAN: Ayes—148: Noes
—Nil,

1_.1. #

AYES—148

Abid, Shri Qasim Ali
Abu Abraham, Shri
Ahmad, Dr. Z. A. )
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Anandan, Shri T. V. -
Arif, Siri Mohammed Usman
Azlza Imam, Shrimati )
Basar, Shri Todak LT
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Chandra Shekhar, Shri
Chandrasekharan, Shri K.
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Chaudhari, Shri N. P. NG
Chaudhury, Shri Ganeshi Lal
Claettri, Shri K, B

Chinai, Shri Babubhai M.
Chowdhri, Shri A. S.
Daphtary, Shri C. K.

Das, Shri Balram Lo
Das, Shri Bipinpal .
Dass, Shri Mahabir

Dhar, Sihri D P.

Dikshit, Shri Umashankar : .

Gadgil, Shri Vithal

Ganguli, Shri Salil Kumar .
Goray, Shri N. G. S
Gujral, Shri I. K. R
Gupta, Shri Bhupesh '
Hathi, Shri Jaisukhlal

Himmat Sinh, Shri
Hussain, Shri Syed -
Jagarlamudi, Shri Chandramouli
Jahanara Jaipal Singh, Shrimati
Jairamdag Daulatram, Shri

Jha, Shri Kamalnath

Joseph, Shri N, -
Joshi, Shri Umashanker o
Kalaniya, Shri Ibrahim v
Kalyan Chand, Shri
Kapur, Shri Yashpal .
Kaul, Shri B. K. N,
Kemparaj, Shri B. T. C
Kesri, Shri Sitaram A
Khan, Shri Magsood Ali -
Kollur, Shri M. L. o
Krishan Kant, Shri ©
Krishna, Shri M. R.

Krishnan, Shri N. K.

Kulkarni, Shri A. G. R
Kulkarni, Shri B, T. o e
Kunjachen, Shri P. K. ToTap
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Lakshmi Kumari Chundawat, Shri-
mati

Lalbuaia, Skri

Mahida, Shri U. N.

Majhi, Shri C. P.

Makwana, Shri Y. M.

Malaviya, Shri Harsh Deo

Malj, Shri Ganesh Lal

Maragatham Chandrasekhar, Shrimuti

Mathur, Shri Jagdish Prasad

Melata, Shri Om

Misra, Shri Lokanath

Mukherjee, Shri Kali

Mukherjee, Shri Pranab

Mulla, Shri A, N,

Munda, Shri B. R.

Murahari, Shri Godey

Murthy, Shri B. P. Nagaraja

Narasiah, Shri H. S,

Narayani Devi Manaklal Varma, Shri-
mati

Nawal Kishore, Shri

Nurul Hasan, Prof. S.

Pai, Shri T. A.

Panda, Shri Brahmananda

Panda, Shri K C.

Parashar, Shri V. R.

Patel, Shri Dahyabhai V.

Patel, Shri Sundar Mani

Patil, Shri G. R. .

Patil, Shri P. S, -

Patil, Shri Veerendra

Pawar, Shri D. Y. .

Poddar, Shri R. K. U

Prasad, Shri Bhola

Prasad, Shri KX L. N.

Pratibha Singh, Shrimati

Prem Manohar, Shri

Punnaiah, Shri Kota

Purabi Mukhopadhyay, Shrimati

Puri, Shri D. D.

Raha, Shri Sanat Kumar

Raju, Shri V. B.

Ramaswamy, Sari K. S.

Rathnabai Sreenivasa Rao, Shrimati

Reddi, Shri Papi

Reddy, Shri Gaddam Narayana

Reddy, Shri K. V. Raghunatha

Reddy, Shri M. Srinivasa

Refaye, Shri A. K.

Roshan Lal, Shri

Roy, Shri Kalyan

Sangma, Shri E. M.

Sanyal, Shri Sasankasekhar

Saraswati Pradhan, Shrimati

Sardar Amjaq Ali, Shri
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Savita Behen, Shrimati .
Sen Gupta, Shri Dwijendralal
Seyid Muhammad, Dr. V. A,
Sharma, Sari Yogendra L
Shastri, Shri Bhola Paswan é ’
Shilla, Shri Showaless K. il
Shukla, Shri M. P. -
Singh, Shri Bhupinder .. =~
Singh, Sari Bindeshwari Prasad
Singh, Shri D. P.
Singh, Shri Mohan
Singh, Shri Ranbir
Singh, Shri Sultan | ..
Singh, Shri T. N. .- y ,
Singh, Stri Triloki ~~ CEL
Sinha, Shri Awadheshwar Prasad
Sinha, Shri Ganga Sharan
Sisodia, Shri Sawaisingh
Sita Devi, Shrimati
Sivaprakasam, Shri S.
Srinivasan, Shri T, K.
Sukihdev Prasad, Shri
Sumitra G. Kulkarni, Shrimati
Sushila Shankar Adivarekar, Shrimati
Thakur, Shri Gunanand
Tilak, Shri J. S.
Tiwari, Shri Shankarlal
Tiwary, Pt. Bhawaniprasad
Trivedi, Shri H. M.
Vyas, Dr. M. R.
Venigalla Satyanarayana, Shri
Vidyawati Chaturvedi, Shrimati
Vyas, Dr. M. R,
Wajd, Shri Sikandar Ali .
Yadav, Shri Shyam Lal ST,

NOES—Nil

L1
it

pe

The motion was carried by ¢ majo-
rity of the total Membership of the
House and by a majority of not less
than two-thirds of the Members pre-
sent and voting. .

Clause 1, the Enacting Formula and
Clause 1, the Enacting Fo’rmula and
Title 5

MR. CHAIRMAN: The question is:

“That clause 1, the Enacting For-
mula and the Title stand part of
the Bill.”

The House divided.

-

MR. CHAIRMAN: Ayes—149; Noes
—Nil,

[ 15 MAY 1973 ]
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AYES—149 :1:isdl -t

Abid, Shri Qasim Al -2 irvedl,
Abu Abraham, Shri = 1ud

Ahmad, Dr. Z, A. *

Alva, Shri Joachim -: & <t iqmwd
Amat, Shri Debananda ’ £ ae
Anandan, Shri T. V. (a3 a7
Arif, Sari Mohammed Usman® '~
Aziza Imam, Shrimati L -
Basar, Shri Todak SR
Berwa, Shri Jamna Lal LAt

Bhagwati, Shri B. C.

Bhardwaj, Shri Jagan Nath

Bhatt, Shri Nand Kishore

Bisi, Shri P. N.

Bobdey, Shri S. B.

Buragolhain, Shri Nabin Chandra
Chakrabarti, Dr R. K. )
Chandra Shekhar, Shri # ' .
Chandrasekharan, Shri K.
Chattopadhyaya, Prof. Deblprasad
Chaudhari, Shri N. P.
Chettri, Shri K. B. :
Chinai, Shri Babubhai M. ~
Chowdhri, Shri A. S. "

O
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"

Daphtary, Shri C. K. o LT e
Das, Shri Balram e
Das, Shri Bipinpal & ¢

Dass, Shri Mahabir ’:‘ n

Dhar, Shri D P.

Dikshit, Shri Umashankar ‘7 .5 i
Gadgil, Shri Vithal proTe
Ganguli, Shri Salil Kumar - - ¢
Goray, Shri N. G. - e R
Gujral, Shri I. K. £5 o
Gupta, Shri Bhupesh 7

Hathi, Shri Jaisukhlal -:*° - )
Himmat Sinh, Shri RN Ejfva s
Hussain, Shri Syed T
Jagarlamudi, Shri Chandramoulj

Jahanara Jaipal Singh, Shrimati
Jairamdag Daulatram, Shri
Jha, Shri Kamalnath

Joseph, Shri N

Joshi, Shri Umashanker
Kalaniya, Shri Ibrahim

Kalyan Chand, Shri

Kapur, Shri Yashpal

Kaul, Shri B. K.

Kemparaj, Shri B. T.

Kesri, Shri Sitaram

Khan, Shri Magsood Ali
Kollur, Shri M. L.,
Krishan Kant, Shri
Krishna, Shri M. R.
Krishnan, Shri N. K.

=
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Mahida, Shri U. N, , v ..
Majhi, Shri C. P. sl s T
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Mathur, Shri Jagdish Prasad
Mehta, Shri Om g e el
Misra, Shri Lokanath = :;ps o ;008
Mukherjee, Shri Kali = ., _ .
Mukherjee, Shri Pranab & - .o
Mulla, Shri A N. Lo -
Mu]la, Shri A, N. U CTRIE I
Murahari, Shri Godey gk, L
Murthy, Shri B. P. Nagaraja ,-; 't.q.
Narasinh, Shri H. S.
Narayani Devi Manaklal Varma, Shri-

mati .
Nawal Kishore, Shri e
Nurul Hasan, Prof. 8. - .. .. )
Oberoi, Shri M. S, e
Pai, Shri T. A. SoE
Panda, Shri Brahmananda. ;=

Panda, Shri K. C. T rge
Parashar, Shri V. R. ST
Patel, Shri Dahyabhai V, - .. ;..

Patel, Shri Sundar Mani  ; .- -, . |

Patil, Shri G. R. ey T
Patil, Shri P. S. C e
Patil, Shri Veerendra .
Pawar, Shri D. Y. - P
Poddar, Shri R. K. - Sl s
Prasad, Shri Bhola Co
Prasad, Shri K. L. N. -
Pratibha Singh, Shrimati  , .- - ¢
Prem Manohar, Shri oo 2
Punnaiah, Shri Kota :
Purabi Mukhopadhyay, Shrimati

Puri, Shri D. D.

Raha, Shri Sanat Kumar

Raju, Shri V. B. Dy
Ramaswamy, Shri K. S. S TR
Rathnabai Sreenivasa Rao, Shnmatl
Reddi, Shri Papi

Reddy, Shri Gaddam Narayana

Reddy, Shri K. V. Raghunatha
teddy, Shri M. Srinivasa

tefaye, Shri A. K. .
loshan Lal, Shri i }’
&Y, Shri Kalyan . iiag ™"

ih b

Sangma, Shri E. M.

Sanyal, Shri Sasankasekhar
Saraswatj Pradhan, Shrimati
Sardar Amjagq Ali, Shri PR
Sardesai, Shri S. G. T
Savita Behen, Shrimati

Sen Gupta, Shri Dwijendralal
Seyid Muhammad, Dr. V. A,
Shah, Shri Manubhai .
Sharma, Shri Yogendra L
Shastri, Shri Bhola Paswan
Shilla, Shri Showaless K.
Shukla, Shri M. P.

Singh, Shri Bhupinder
Singh, Sari Bindeshwari Prasad
Singh, Shri D. p, =
Singh, Shri Mohan o
Singh, Shri Ranbir
Singh, Shri Sultan
Singh, Shri T. N.
Singh, Sari Triloki -
Sinha, Shri Awadheshwar Prasag
Sinha, Shri Gangg Sharan

Sisodia, Shri Sawaisingh

Sita Devi, Shrimati

Sivaprakasam, Shri S.

Srinivasan, Shri T. K.

Sukirdev Prasad, Shrj

Sumitra G. Kulkarni, Shrimati
Sushila Shankar Adivarekar, Shrimati
Thakur, Shri Gunanand

Tilak, Shri J. S.

Tiwari, Shri Shankarlal

Tiwary, Pt. Bhawaniprasad

Trivedi, Shri H. M.

Venigalla Satyanarayana, Shri
Vidyawati Chaturvedi, Shrimati

Vyas, Dr. M. R,

Wajd, Shri Sikandar Ali

Yadav, Shri Shyam Lal

al: . v

s

NOES—Nil, -.

The motion was carried by a majo-
rity of the total Membership of the
House and by a majority of not less
than two-thirds of the Members pre-
sent and wvoting.

Clause 1, the Enacting Formula
and the Title stand were added to
the Bill,

SHRI NITI RAJ SINGH CHAU-
DHURY: Sir, I move:

MR, CHAIRMAN; The question is:
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The H\ouse divided. .. oy L. =

MR. CHAIRMAN: Ayes—154; Noes
—Nil.

- L aRHD wl
AYES—154

Abid, Shri Qasim Ali
Abu Abraham, Shri .3 :(iTARu 2~
Ahmad, Dr. Z. A. La iinV
Alva, Shri Joachim

Amat, Shri Debananda . s,
Amla, Shri Tirath Ram 'iﬁ A

Lot ot

Anandan, Shri T, V. L Ofi
Arif, Shri Mohammed Usman  ~**°
Aziza Imam, Shrimati

Banarsi Das, Shri e e
Basar, Shri Todak i

Berwa, Shri Jamna Lal TLoonra
Bhagwati, Shri B. C. Lt
Bhardwaj, Shri Jagan Nath +
Bhatt, Shri Nand Kishore F 4
Bisi, Shri P. N,

Bobdey, Shri S. B.

Buragohain, Shri Nabin Chandra
Chakrabarti, Dr R. K.

Chandra Shekhar, Shri
Chandrasekharan, Shri K.
Chattopadhyaya, Prof. Debiprasad
Chaudhari, Shri N. P.

Chettri, Shri K. B. PR
Chinai, Shri Babubhai M.’ P
Chowdhri, Shri A. 8. .
Daphtary, Shri C. K. L
Das, Shri Balram
Das, Shri Bipinpal
Dass, Shri Mahabir
Deshmukh, Shri T, G.
Dhar, Shri D. P,
Dikshit, Shri Umashankar
Gadgil, Shri Vithal
Ganguli, Shri Salil Kumar
Goray, Shri N. G.

Gujral, Shri I. K.

Gupta, Shri Bhupesh
Hathi, Shri Jaisukhlal
Himmat Sinh, Shri
Hussain, Shri Syed
Jahanara Jaipal Singh, Shr1mat1
Jairamdag Daulatram, Shri . .
Jha, Shri Kamalnath -
Joseph, Shri N.

Joshi, Shri Umashanker 1 ‘ﬂf
Kalaniya, Shri Ibrahim T
Kalyan Chand, Shri .
Kapur, Shri Yashpal o= .. 50 -
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Kaul, Shri B. K.
Kemparaj, Shri B. T. ~
Kesri, Shri Sitaram
Khan, Shri Magsood Ali "0 'O
Kollur, Shri M. L. N T bees
Krishan Kant, Shri =~ 7" " -

Krishna, Shri M. R. S e
! n? whiar

Krishan, Shri N. K, 7 2/ ' o
Kulkarni, Shri A. G. a J -
[ IR AN Y

Kplkarni, Shri B T.

Kunjachen, Shri P, K.

Lakshmi Kumari Chundawat, Shri-
mati

Lalbuaia, Shri TR WRMEA 112k Ol
Mahida, Shri U. N. | 5 45 igenbag®
Majhi, Shri C. P. | ,mp 148 1+ o2
Makwana, Shri Y. M. 53 552,

Malaviya, Shri Harsh Deo
Mali, Shri Ganesh Lal

Maragatham Chandrasekhar, Shr1mat1
Mathur, Shri Jagdish Prasaq . zeng

Mehta, Shri Om AR LR
Mirdha, Shri Ram Niwas, iz , 2
Misra, Shri Lokanath TS LT

ranid

Mukherjee, Shri Pranab
Mulla, Shri A. N, .

Munda, Shri B. R, 5 g jy-m 1
Murahari, Shri Godey s
Murthy, Shri B. P. Nagaraja = m;
Naracinh, H. S. ;
Narayani Devi Manaklal Varma, Shri—

Mukherjee, Shri Kali g
-

mati crE gneesdy Mot cig P
Nawal Kishore, Shri: TR LI 4
Nurul Hasan, Prof. 8. 472 .00 - °F
Oberoi, Shri M. S. ... ’ kS
Pai, Shri T. A. e =
Panda, Shri Brahmananda .2

>

Panda, Shri K. C.
Parashar, Shri V. R. TR
Patel, Shri Dahyabhai V.

N

Patel, Shri Sundar Mani S G
Patil, Shri G. R. L e - :‘"
Patil, Shri P. S. Ao e
Patil, Shri Veerendra - o T
Pawar, Shri D. Y. S
Poddar, Shri R. K. .- . -~

Prasad, Shri Bhola - -

Prasad, Shri K. L. N

Pratibha Singh, Shrimati

Prem Manohar, Shri

Punnaiah, Shri Kota

Purabi Mukhopadhyay, Shrimati _tz
Puri, Shri D. D.

Raha, Shri Sanat Kumar

Raju, Shri V, B. Cat
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Ramaswamy, Sari K. S.
Rathnabai Sreenivasa Rao, Shrimati
Reddi, Shri Papi
Reddy, Shri Gaddam Narayana
Reddy, Shri Janardhana
Reddy, Shri K. V. Raghunatha
Reddy, Shri M. Srinivasa
Refaye, Shri A. K.
Roshan Lal, Shri
Roy, Shri Kalyan
Sangma, Shri E. M.
Sanyal, Shri Sasankasekhar
Saraswati Pradhan, Shrimati
Sardar Amjag Ali, Shri
Sardesai, Shri S. G.
Savita Behen, Shrimati
Sen Gupta, Shri Dwijendralal
Seyid Muhammad, Dr. V. A,
Shah, Shri Manubhai
Sharma, Shri Yogendra Y
Shastri, Shri Bhola Paswan
Shilla, Shri Showaless K.
Shukla, Shri M. P.
Singh, Shri Bhupinder
Singh, Shiri Bindeshwari Prasad
Singh, Shri D. P. . "3 .
Singh, Shri Mohan T
Singh, Shri Ranb#r
Singh, Shri Sultap
Singh, Shri T. N.
Singh, Shri Triloki
Sinha, Shri Awadheshwar Prasad
Sinha, Shri Gangy Sharan
Sisodia, Shri Sawaisingh
Sita Devi, Shrimati
Sivaprakasam, Shri S.
Srinivasan, Shri T. K,
Sukhdev Prasad, Shri
Sumitra G. Kulkarni, Shrimati
Sushila Shankar Adivarekar, Shrimati
Thakur, Shri Gunanand

Tilak, Shri J. S. o T

Tiwari, Shri Shankarlal
Tiwary, Pt. Bhawa'mprasad

Trivedi, Shri H. M. . R 0T

Tyagi, Shri O. P.
Venigalla Satyanarayana, Shri
Vidyawatj Chaturvedi, Shrimati
Vyas, Dr M. R.
Wajd, Sl i Sikandar Ali
Yadav, Siri Shyam Lal
NOES-—-Nill.

The motion was carried by ¢ majo-
rity of the total membership of the
House and by a majority of not less
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than two-thirds of the Members pre~
sent and no’ing. e ali mis

Ve e NP & P

MR. CHAIRMAN; The next Bill.

[Mg. DEpuTY CHAIRMAN in the Chair]

THE NORTH-EASTERN HILL UNI-
VERSITY BILL, 1973

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN); Sir, 1
move:

“That the Bill to establish and in-
corporate a teaching and affiliating
University for the Hill areas of the
North-Eastern region, ag passed by
the Lok Sabha, be taken ino consi-
deration.”

This is the Bill for which our bre-
thren from the North-Eastern region
have been waiting for almost ten
years. The House would recall that
the State of Assam, before the bifur-
cation of Meghalaya and the establish-
ment of the other States, had passed
a resolution under Article 252 of the
Constitution authorising this Parlia-
ment to enact legislation establishing
a central university with headquarters
at Shillong. But unfortunately, no
other State passed this Resolution.
Ultimately when the State of Megha-
laya was established it passed this
Resolution and, therefore, the Govern-
ment of India introduced a Bill in
November 1972 in the other House
providing for the setting up of a
Central University with headquarters
at Shillong, with jurisdiction extend-
ing to Assam and Meghalaya and the
Union Territories of Mizoram and
Arunachal Pradesh, with the possibi-
lity of Nagaland, Manipur and Tripura
joining it at some later date. But,
Sir, at that time the Government of
Assam as well as many hon. Mem-
bers from Assam were of the view
that it would not be proper to extend
the jurisdiction of the Central Univer-
sity to the State of Assam, In the



